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Dr Jagdish Mukhi, Leader of the BJP Legislature
Party stood up to enquire about th: fate of his
adjourmment motion notice regarding corruption
charges levelled against the Chalrperson of Delhi
Jal Board which is being lockad into by Lokayukta.
Hon'bl=s Speaker ruled that the matter was zlready
wiyler adjudication before Lokayukta which is a
Court. Under Rul2 61(8) such a matter cannot bz a
subia2ct matter of adjourms=nt. Moreover Kaul and
Shakdhars authorgtative book on parliam:ntary pro-
cedureclearly states that Speaker shall forbid dis-
cussion on matter that is subjudice. He has therefore

dlsalh%%%%ggk%fmyﬁgmbbposition party kept raising

tha matter and rushed to tha well of the House
shouting slogans, In view of their disorderly conduct
Chair asked th2 following membars to withdraw from
the House :- e

Dr Jagdish Mukhi

shri Nand Kishore Garg

Shri Avinash Sahani

Shri Sushil Chaoudhary

Shri Jai Bhagwan

*Shri Brahm 3ingh Tanwar

Shri Ravindernath Bansal

Shri Mohan Singh Bisht

3hri Sahab 5ingh Chauhan

Shri Naresh Gaur

Dr Harsh Vardhan

Shri Ram Bhaj

Shri Puran Singh Yogi
Dus to the prevailing pandemonium Hon'ble Speaker
adjourn2d the House for 5 minutes.

House re-assenbled. Shri Harsharan Singh Balli
tried tO raise the issue of non-acceptance of adjou-
mment motion. Chair askad him to withdraw from the

House,

Furthzr discussion on closure of industrial units.
The following members partiiciapted in the debate:-

Smt Meera Bhardwaj
Shri Shadi Ram

Chief Minist=r repli=d to the debate.
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QUESTICNS

Starred Juastions 41, 43, 44 45, 48, 50 and 51 were
asked and orally answered. Replies to Starred Juestions
42, 46, 47, 49, 52 to 60 and Unstarred wuestions

79 to 145 were laid on the Table of the House.

LAYING (F PAPER3S ON TABLZ

l. 5Smt Shaila Dikshit, Chi=f Minister laid on the
Tabls of Housz a copy of the notification of the
Delhi Minoffties Commission Rules 2000 No F.10/3/98-
/Home (P) /Estt/Pt-I (Rules 55) dated 3.11.2000.

2. Shri Malhender Singh Satthi, Minister of Finance
Laid on ths Tablz of the House a copy of the notifi-
cations dated 22.6.2000 regarding amendments in Delhi
registration of Births and Deaths Rules 1999,

3. Shri Parvez Hashmi, Minister of Transport laid on
the Table of the Housd a copy cach of the Annual
Accounts and Audit Report for the year 1998-99 and
Audit Reports of DIC ESmployees “rovidant Fund Trust
for thz yesars 1995-96 to 1998-9999 psrtaining to DTC.

RESOLUT ION

Smt Sheila Dikshit, Chi:f Minister moved the follcowing
resolution :- i .

" This House is of the Opinion that a statue of Baba=-
sahzsb DZ Bhimrao Anbesdkar- th2 architect of India's
Constitution- should bs erractad in the precincts
of Delhi Legislative Ass:mbly", '

The resolution was put to vote and adopted by voice
vote,
TEA BREAK

House re-assembled. 3one members objzcted to the
remirks made by Shri FRoop Chand regarding Bate Dr -
Ambedkar. Spraker ruled that the statement of Shri-
Roop Chand be expungad from the proceadings.

SPECIAL MENTIONS

The following m=mbars raised issuzs under Rule 287 ;-
-3hri Roop Chand

Shri Vesr Singh

Shri Surend=r Kumar

Shri Bhsihm Sharma

MOTICONS

\l. 5Shri Ajay Maken moved a motion that the House agrees
to the fifth report of the Business Advisory Committee
presanted Lo ths HouSe on 22.11.2000. Th2 motion was
adopted by voic: vote.

2. Shri Mangat Ram Singhal meved amotion that th=
House agrzss to the Sixth report of the Committecon
Private Mezmbers Bills and Fesolution presented to the
House on 22,:1,2000. The motion was adopt2d by voice
vote,

Contd on page 3/eecee

3¢



J2a

3.

4.

C 4,02 PM

-

4.03 PM

4.04 PM

4.40 PM

WPRESINTATION OF R<PORT

Shri Ajay Maken presented the Fist Report of the Rules
Committe= to the House,

LoGISLATIVE PROPOSALS

INTRODUCTICN OF BILL

Shri Mahender Singh Saathi, Minister of Finance moved f or
leave to introduce the 'Delhi Sales Tax (Amendm:nt) Bill
2000 and after having bhe leave been granted also
introduced ths Bill,

CONSIDERATICON AND PASSING (F BILLS

le Smt Sheila Dikshit, Chiaf Minister moved that (The
D21hi Prisons Bill, 2000' b= taken into consideration.
The motion was put 'to vote and adopt=d by voic: vote.

Chizf Minister made a short statsment about the provisions
of the Bill, “he following mambers participated in the
discussion :-

_—3hri Mukesh Sharma

Shri Kamakant Goswami

Shri Shoib Igbal

Shri Tarwinder Singh Marwah

Shri Arvinder Singh Lovely

Dr Kiran Walia, _
Chi=f Minister replizd to the debate,
CLAUSE BY CLAUS: BY CCNSIDZ KATION

The House proceeded for clause by clause consideration,

Shri Mukssh Sharma withdrew the amendment givan in Sec=-
2(m) with the leave of the House. Sec 2 was out to vote
and adopted by voice vote,

Section 3 was put to vote and adopted by voice vote.

S?rf Mukesh Sharma moged the following amendment in Sec
4{1) ;-
" The Govt shall by notification, appognt an
Inspactor G:2neral of Prisons to be incharge
of administraticn and management of gll the
‘ prisons in Delhi who shall belma WIAS/IPS servic e,
The amendment was put to vote and adopt2d by voicé vote ,
3hri Mukesh Sharma withdrew amendment in Sec 4(2) with
the lewve of the House. Sec 4 put to vote and adopt:d by
voice vote.

Section 5 to Section 13 put to vote and adopt=d by voices vote

Shri Mukesh Sharma movad following amendment in Sec 14
as new sub-sec 14(2) ;-

* Th2 Medical Officer shall not administer any
such medicine to any prisinor without informing
him of what is bsing administered to him",

The amendment was put to vote and adopted by voice vote.

Section 14 alongwith amendment was put to vote and adopted
by voice vote.

Shri Mukesh Sharma withdrew amepdment in S=c 15(2) with
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the leave of the House,

Szction 15 to Sec 27 war put tO vote and adopted by
voics vote.

Shri Mukesh Sharma withdzew his amsndment in Sec 28
zearding separatd wagds for politiemars/govt. sarvants
with ths lzave of the House.

Shri Mukesh Sharma moved the following amendm:nt as
naw sub-saction 28(8) to Sec 28 ;-

" All Blood r=latkon prisdners, sesparated on
grounds of different sex, shall b: allowed to
meet =2ach othsr oncez a wesk in pressnce of
a jail officer™.

The amendment was put to vote and adopted by voice
vots. Sec 28 to Sec 32 wew put to vote and adopted by
voice vota, :

Shri Bhishm Sharma withdrew amendment given in Sec 33
with th2 l2avs of tha House. Sec 33 was put to vote
and adoptsd, ===

S@c 34 was put to vote and adoptad By voic= vote,

Shri Mukesh Sharma withdrew his am:ndmant givan in
Sec 35 with the legve of tha Hdouse, Section 35 to
Section 45 wers put to votz and adopt=48 bg vOice vote,

Shri Mukzsh Sharma movad amendment as a frovisc to
S=2¢ 46(23) :-.

" Provided that this shall not b~ applicabls
to Male/Female prisioners on religious
.grounds and all possibl: faciliti-s shall
be extanded to such pristnors in p=rformance
of their religious obligaticns".

Thz amendment was put to vote and adopt=d by voice
vote. Section 46 alongwith the amendmant to Section
58 was put to vote and adopt=d by voice vote,

Shri Mukesh Sharma withdrew his amendments given - :
2arlier in Sec 57 and moved a new amendment as sub-ssc
57(5) as follows with th2 lsave of the Houses :-

" There shall be a Prison Advisory Board
to advise th2 Govt on the general
governance of the Jail in thz manner as
prescribed in rules". '

Th= amendm=nt was put to vote and adopt=d by voice vote
Section 57 alongwith amendnant ' put to
vote and adoptad by voice vote,

Shri Muk-sh Sharma withdrew his amendmant in Sec 58
with th2 lsave of the House, Sec 58 to Sec 61 ware
put to vote and adopted by voice vota,

Shri Mukesh Sharma withdrew his am:ndment in Sec 62
with the l2ave of the House and Seec 62 to Sec 74
wars put to vote and adopted by voics vote.

Clause 1, Short Ta#tle and freambls were put to vote
and adopted by voice vote. S

Chief Ministzr moved that'The Dalhi £rison Bill 2000°
bz passzd,
The Bill was put to vots and passed,
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Dr Narendra Nath, Minister of Power moved that 'The
Delhd dlcctr1c1ty Reforms Bill, 2000' b: taken intc
consideration aftar making a brief statement on the
asp=2cts of ths Bill. The motion was put to vots and
adopted by voice vote. The follcwing members partici-
pated in thz d=bate :-

1, 5Shri Ajay Maken

a2 Shri Mukesh Sharma

3. Shri Shoib Igbal

4, Dr Kiran Walia

5. 3hri Amrish 3ingh Gautam
6., 5Shri Bhisham Sharma

Dr Narendra Nath, Minister of Power repli:d to the
debats,

CLAUSE BY CLAUSE CONSIDERATICHN

3ection 2 was put to votz and adopted. by voice vote,

Shri Muk2sh Sharma withdrew his amendmant in Szction 3(2)
with tha 1l:av:> of ths House, 3hri Bhisham Sharma also
withdrew his amendment in Section 3(2). Section 3 was
out to vot: and adoptzd by voice vot:,
Shri Muk2sh Sharma withdrew his amendment for a new
section aft:r 3ection 3(2) with the leave of the House.
Shri Muk2sh Sharma and 3hri Bhisham Sharma withdrew
their amendments in Section 4(1) (a) with the leave of
the House.
Szction 4 to S=ction 6 were put to vote and adopted by
voics vot=,
Shri Muk=sh Sharma moved the following amendmznt as n=w
sub-section to S=ction 7 :-
" 7(8) . nothing contained in this section
shall b= coOnstrusd to 2xclude tha
jurisdiction of thz Lokayukta nd
the Upalokayukta".

Am:ndment was put to vote and adopted by voilce vots.
Section 7 was put to vote and adopted by voige vote,

Shri Mukesh Sharma withdrew his amendment in Section -
£(5) with the 1l2ave of the Housa.

Section £ to Section 10 was put to vote and adogtud by
voice vota.

Shri Mukssh Sharma witdrew his amendm=nt in Section 11-
(1) (@) with the leave of the House.

Section 11 to 3ection 13 wer: put to vote and adopted
by voica vote.

3hri Mukesh 3harma withdrew his amendméﬁ£ in Section
14(1) with the l:ave of the House.

s=2ction 14 and 3ection 15 werz put to vote and adopted
by voice vote.

Shri Mukesh Sharma withdrew his amendment giv=zn as
Proviso to Section 16(1) with th: leave of the House.

Szction 16 and 3ection 17 wers put to vote and adoptad
by voice votz.

Shri Mukesh Sharma withdrew his amzndment given as
Proviso to 3ection 18,

Ceitd 5/ viere w16 siete
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Section L& was ﬁut to vota and adopted by voice vote,

Shri Muk:sh Sharma withdrew his amendment for a new
Section after Section 18 with the leave of the House.

Section 19 was put to vote and adopted by voice vote,

Shri Mukesh Sharma withdrew his amendment in Section
20(1) with the l=av: of the House. Bhri Nand Kishore
Garg did not move his amendment to Section 20{1).,

Section 20 to Section 34 were put to vote and adopted
by voica vote.

Shri Nand Kishors Garg 4id not move his amendments in
Section 35,

Section 35 to Section 58 ware put to vote and adopted
by voice vot-=,.

Shri Kukesh 3harma éid not move his amendment in Section

59.

Section 59 to Section 64 wer: put to vot: and adoptad
by voice vote.

Clause 1, Short Title and Preamble wers put tc vote
and adopted by voice vote.

Dr Narsndra Nath moved that the Bill be passed.

The Bill was put to vote and passed unanimously.
House adjournad till 2.0 P!M on.24th November 2000.

5.K. Sharma
Secretary
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